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CENTRAL ADMINISTRATIVE TRIBUMNAL
FRINCIPAL BENCH. MNEW DEILHI

OA NO. 2395,/2003

This the 26th day of September. 2003
HOM BlLE SH. FULDIF SINGH, MEMBER (.}
oL Tand
Werl ing as Head Clerl.
worl ing undet Section Engineer (P Way!
Nor thernn Raiiway Station, Rohtal .
By Advocate: Sh. i/ogesh Sharma)

Yel sus

P tinion of India through the General Maniage:

Horthern Railway, Baroda House,
tiew Dell,i .

< The Livisicnal Railway Manager ,
Hot therin Raittlway, Delhi Division,
fiear flew Delhi Raitlway Station,
Hew Deltii .

3 I'he Divisionatl Raiiwa; Mauager,

Horthetn Westers: Railway, Biianer . -

Q. RCER_‘ORAL}

B: Sh. iFutdip Singh., Member (.}

The ftacts as aileged by the applizant are that he was
worﬁzng as Head Cierd in the office of 3Section Enginee:
(P . Way) in HMNorthein Railway Delhi Division and posted at

Rohtal. .

2. it i1s fur ther heid that Raiiway has Introduced a new zone
Lnown as Horth Western Railway and options have been sought
rroﬁ the employees whether they want to go to NHorth Western
Railway or they want tc be retained in Delhi Division of
Mot thern Rai iway . Applicant has given an option that hs would

litte to tremain in Delhi Division of Hot thernn Railwasy itself,

Afte that no cption has been talen. No otrder has been
passed. Howevetr . salary of the app!licant has not been paid
for the month of August 2003. Appiicant made a representation
alleges that he was earlier informed that since he has been
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transferred o HNocrth Western Railway, his salary shall come

from Hot th Westernh Rallway and hie should wait.

3. Counsel for applicant further submits that since nc order
of transfer has been issued to him. motreover junict as well as
seniol to agplicant have been retained 1 Deihvi Division. SO
tlietre was no occasion for the respondents to transfer him to
fHlor th  Westernn Railway. However, it 1s admitted that there 1s
no wititten order to show that the appiicant has been

transferred to HNoirth Western Railiway.

4. Ity these circumstances, | thind this OA should be disposed
oi with the direction to the respondents Qvt*kr to retease the
salary for tlie month ot August 20023 and in case apgplicant has
been transferred to HMorth Western Railway then that transfer
ordetr should be duly served on him s¢ that i applicaints feels
agyt ieved of the same, he may chailenge the same before the
apgropr iate court of law. With these directions O0A stands
disposed of This exercise should be done within a pertod of

one month from the date of receipl ot a copy ot this ordet .

U KULDIFE SINGH

Member {.i)





